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Statement 1I oilseeds industry and the vegetable
. oils industry ;
Eunctions of the National Oilseeds and

Vegetable oils Development Board (e) recommending such measures as

laid down under section. 9 of the may be practicable for assisting

National Oilseeds and Vegetable Oils oilseeds growers to get incentlive

Development Board Act, 1983 * prices, including recommending,

as and when necessary, after con-

9, (1) Tt shall bz the Functions sultation with the Agricultural

duty of the Board to promo- of the Prices Commission, minimum and

te, by such measures as it Board. maximum prices for oilseeds and

thinks fit, the dcvclopment products of oilseeds and vegctable
under the control of the oils 3

Central Government of the

oilseeds industry and thc (f) recommending and . taking such

vegetable oils industry. measures ag may be necessary for

collcction, procurement and main-

(2) Without prejudice to the generalitly tcnance of buffer stocks of oilseeds

of the provisions containcd in sub-section for stabilising the price situation

(1), the measures rcferred to therein may and market conditions in respect

provide for— S of oilseeds, products of oilseeds

and vegetable oils; e
(a) taking such measures for the

development of the oilseeds (g} recommending and taking such

industry and the vegetable oils measures as may be necessary for

indusiry as would enable farmers, the=—

particularly small farmers, to ‘ _

bezome participants in, and i. promotion & development of

beneficiaries of the developmcnt storage facilities.

and growth of the oilseeds industry

and the vegetable oils industry; ii. establishment of  processing

units, in respect of oilseeds,

(b) recommending measures  for and rendering such financial or

improving the marketing of oil- other assistance as may be

seeds, products of oilseeds and considered necessary for such

vegetable oils and for their quality ' purposes;

control in India ;
iii, promotion of oilsceds growers’

(c) imparting fecbnical advice to any co-operatives and other appro-
person who is engaged in the priate agencies, with a view to
cultivation ol  oilseeds or the achieving integration between
processing or marketing of oilseeds - production, processing and '
and its products ; marketing of oilseeds.

(d) providing for, or recommending, (h) recommending mcasures for regu-
financial or other assistance for lating import, export or distribu-
the production and development of tion of oOilsceds or products of
adequate quantity of brceders, oilseeds or vegetable oils in the
seeds, foundation seeds and certi- context of an integrated policy
fied seeds of high quality, arrang- and programme of development of |
irg supply of inputs for the oilseeds oilseeds and vegetable oils;
growers, adoption of improved
methods of cultivation of oilsceds (1) collecling statistics from growers
and modern technology for pro- of oilseeds, dealers in oilseeds,
cessing of oilsceds, extension of manufacturers of products of oil-
arcas under oilseeds cultivation seeds and vegetable oils and suc!

witha view to developing the other persons and institutions a

-
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SHRI INDRAJIT GUPTA : That is not
thz point. We are not go ing into the
merits or demerits of that question.

MR. SPEAKER : 1 do not ajrec wilth
you, Sir.

SHRI INDRAJIT GUPTA : We do not
necessarily consider... ... (Interruptions)

That is not the point. It is about the
Governor of Jammu and Kashmir, and he
was formerly the Lt. Governor of Delhi.
Is it correct or proper for him to continue
in office when such strictures have been

passed ?

MR. SPEAKER : No ; it is one and
the same thing. It is correlative.

PROF. MADHU DANDAVATE : 1 want
to raise a point before you give the ruling.

MR. SPEAKER : I have already listen-
ed. 1 think it is_out of order.

PROF. MADHU DANDAVATE : The
point is this : this House is guided by
certain precedents.

MR. SPEAKER : Yes ; we do it.

PROF. MADHU DANDAVATE : I will
just give 2 or 3 precedents.

MR. SPEAKER : No; there is no
question of quoting precedents. I know all

these precedents.

PROF. MADHU DANDAVATE : Listen
to me ; what is the harm in listening to

us?

MR. SPEAKER : No ; I canpnot allow
a debate.

PROF. MADHU DANDAVATE : I
want to point out that when T.T. Krishna-
machari was involved in a problem on
which an enquiry was conducted and strfc-
tures were passed, Pandit Nehru asked le
to resign. Mr. Antulay was asked to resign.

MR. SPﬁAKBR: That is something
olse,
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SHRI EDUARDO FALEIRO : There
was no Stricture.

MR. SPEAKER : Not allowed. No.

PROF. MADHU DANDAVATE : There
are striciures passed by the Supreme Court.
In all fairness, he should resign.

MR. SPEAKER : No. I can only give
the instance, So simple it is. Professor
Sahib also knows it quite well,

PROF, MADHU DANDAVATE : Have
you listened ?

MR. SPEAKER : You also know the
fact which I am going to state. Governor’s
conduct can only be discussed-through a
substantive motion.

PROF. MADHU DANDAVATE : That
is what I am trying to say.

MR. SPEAKER : Just
There is nothing to be said.

listen 10 me,

PROF. MADHU DANDAVATE : I am
supporting you, (Interruptions)

MR. SPEAKER : Listen to me . Why
are you doing like this ?

PROF. MADHU DANDAVATE : Only
under a substantive motion can we discuss
the Governor. That is why I have given a
substaniive motion under rule 184,

MR. SPEAKER : You have given. That
is what I am saying. Why are you doing
this when I am opcn tothat? I have
already accepted that contention, viz.
Governor’s conduct can only be discussed
under a substantive motion.

PROF. MADHU DANDAVATE : Are
you allowing a discussion ?

MR, SPEAKER : Listen to me; you
are jumping to & conclusion.

SHRI INDRAJIT GUPTA : When this
thing took place, he was not a Governor.

MR. SPEA_.KER : I am not discussing it
that way, Mr Indrajit Gupta, I am not
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12.42 hry.
UNIT TRUST OF INDIA (AMEN-
DMENT) BILL

1

[English]

MR. DEPUTY-SPEAKER : The
House will now take up the Unit Trust
of India (Amendment) Bill. As this is
the frst sitting of the House in this Session
and in view of the intervening holidays,
the Speaker, as a special case, allowed
amendments for which notice have been
given by the following Members up 1o
11.00 hours today to betmoved :

1. Shri C. Madhav Reddi.
2 Shri Mool Chand Dagas.
3. Shri E.A. Reddy.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : I beg t0o move :

‘“That the Bill further to Amend
the Unit Trust of India Act, 1963,
~ be taken into consideration,”

As the hon. Members are aware, the
Unit Trust of India was" establishcd in the
‘Public sector as a Corporotion on February
1, 1964 under the Unit Trust of India
Act, 1963. The main objective of the
Trust are to encourage saving and invest-
ment and to provide paiticipation to the
unit holders in the income, profits and
Bain accruing to the Trust from the acqui-
sition, holding, management and disposal
of securiries. During the last 21 years of
its operation, the Trust has achieved
considerable growth in its size and area
of activities. The gross sales under all
the schemes of the Trust increased from
Rs. 19 crores in 1964-65 to Rs. 756 crores
during the year ended 30th June, 1985.
Similarly, the investible resources of the
Trust uoder all the schemes increased
from Rs. 25 crores in 1964-65 to Rs.
2,280 crores in 1984-85. The number

of units holding accounts under all the -

schemes also recorded a substantial growth
from 1.31 lakhs in 1964-65 to 17 lakhs
in 1984-85, of these, small unit holders
with investment of Rs. 10,000 and below

KARTIKA 27, 1907 (SAKA)
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account for about 87%. The investment
in Units provides complete safety, easy
encashability and high returns 1o the unit-
holders. The small investor can thus invest
in units without any risk or loss of capital.
The Trust has also been able to give
higher returns to the Unit-holders by stop-
ping up the divident on its main scheme,
namely, Unit Scheme, 1964, from 6.1%
in 1964-65 to 14,25%, in 1984-85.

The growth in the investible resources
of the Trust since 1980-81 has been sub-
stantial. From Rs. 523 crotes in 1580-
81, the investible resources went up to
Rs. 1,26! crores in 1983.84 and have
further increased to Rs. 2,210 crores in
1984.85. In the context of the growth
of the Trust, the existing investment
outlets available to the Trust have been
felt to be somewhat narrow and restrictive.
It has also been felt ‘that the Unit Trust
of India should now grow 'into a multi-
dimensiona) financial institution by diver-
sifying its role. Both these objectives
are sought to be achieved through the pro-
posed amendments.

4. The proposed amendment Bill
secks to widep the definition of “‘securi-
ties” under Section 2 (i) of the Unit
Trust of India Act, in order to provide
larger investment outlets to the Trust. The
Bill would also enable the Trust to take
up new aciivities such as :

. (A) Granting of loans directly which
under the present Act is not
feasible., This will simplify the
ptocedure of advancing loan in
consortium finance also;

(B) Accepting, discounting or re-
discounting Bills of Exchange,

(Q)
(D)

Leasing finance;

Acquiring and selling immovale
property and financing housing
secior; and J

{E) Providing merchant banking
and investment advisory ser-
vices;

(F) Issuing Units in certain designa-
ted foreign currencies and to

counsel non.residents in invest-
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out of floods, drought etc. in

qtate Governments should be piven assis-
tance for the construction of dams. The
funds that are being =allocated for this
pupose are quite meagre. Special emphasis
should be given in this regard. So far,
the required cmphasis has not been given,

1 would also request the hon. Minister
to direct the State Governmens to make
necessary changes in the criterin for
declaring any parficular area as a drought
prone area. The criteria being followed
hitherto is very old and needs to be
changed according to the changed circum-
stances. Changes should be made in it
keeping in view the present day circum-
stancés. The entire amount for drought
relief which has been asked for by U.P.
Government should be immedietely made
- available to them. Besides any further
Central assistance in this regard should
also be decided upon immediately.

I would also like to suggest that a
contributory fund with contribution from
the State Governments and the Central
Government should be set up which may
help the state in case of such a situation.
The reason being that our Agriculture
Ministry has very limited resources and
even though the Agriculture Minister may
wish to provide more funds liberally, he
is not able to do so and the Ministry has (0
function in a miserly way. It has to go
slow cven when there is a calamity and
that is why (here is always a complaint
against it. In case of neced, timely and
adequate assistance is verv essential and,
therefore, the hon. Minister should have
consultation with the Planning Commission
and set up a fund wherein the State
Governments and the Central Goveroment
may contribute so that whenever there
is famine or floods, the necessary aid
could be provided to the affected areas.

SHRT GIRDHARI LAL VYAS (Bhil-
wara) : Mr. Deputy Speaker, Sir, Rajas-
than is badly hit by severe famine and
unless Shri Buta Singh gives full assistance
to the Rajasthan Government, the situa-
tion is not going to improve. Over 2.5
crores of pecople are affected by famine
aod about 12.5 lakh people arc required
to be given employment. If they are
given daily wages at the rate of Rs.

- {herefore,

survive. The

; machines

11.50p.; the daily expenditure woul
exceed Rs. one crore and if it is continue
for a year it means Rajasthan will hav
to spend more than Rs. 365 crores. Th
Rajasthan Government’s demand for Rs
300 crores is thus totally justified.

Hon. Minister, Sir, the cattle popu
lation in Rajasthan is very large. 20.00
cows migrated to my area and this had
led to acute scarcity of water and fodder
in my area. T would like fo inform the
hon. Minister that no drinking water is
available between Jalore and Bhilwara.
There was a pond in my area, but soon
after the influx of these cows the pond
dri.cd up. Therefore. until provision of
drinking water, fodder and feed for these
milch cows and other livestock is made
available at subsised rates, the people will
not get any relief.

Grass ig heine sold at Rs, 40 per
maund in Rajasthan and tbe people are
not able to afford such a cosily prass and
fodder., Hew can they make their live-
stock rurvive in such a stoation 7 T would.
request the hon. Minister fto
provide subsidy fo an extent which may
enab’e even the poorest of the poor to
buy fodder for his animals and make them
Rajasthan Government
hav.c asked for Rs. 100 crares as Central
assigtance for this work,

'H’andpumps were instailed all over
Rajasthan. but unforrurately. half of
them bhave dried up. About tube-wells.
the situation is far worse, beause all of
th?m have dried up becanse thev were not
drilled very deep. We had atked for rig
for deep digging but they were
not made available to us and that wns
why we were not able 1o drill the tuhe-
wells very deep. If these rig machines
are made avrilable to us, we would he
ab!c to drill tube-wells deep and provide
drinking water for bo'h men and animals
But the rig machines have not been madc;
available to us so far.

Now, as the hon. Minister himself
represents Rajasthan, T would request him
In  particular, to immediately provide
these things so that the people of Rajas-
than do not face any more difficulties in














